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have been done but those according to us are not
sufficient. The investigation that we had directed to be
conducted by the SIT, upon relieving the earlier 1.0,
should have been taken to its logical conclusion. The
areas of focus have already been indicated in our order

dated May 21, 2026. We are not satisfied with the report
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The status report of the SIT is taken on record.

In terms of our earlier order, some interrogations

filed before us.



Let the matter appear on August 6, 2026, at 2 pm,
when the Case Diary shall be produced.

The investigation has been continuing from
October, 2024 and we expect that a final shape to the
investigation should be granted forthwith. To that effect,
all the materials collected shall be submitted before this
Court on the next date, in a sealed cover.

This order will not preclude the SIT from
submitting the report under the specific provisions of
law, before the jurisdictional court.

Parties are directed to act on the basis of the server

copy of this order.

(Shampa Sarkar, J.)

(Tirthankar Ghosh, J.)



